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. 3. Creation of mobite nrmed forces
Y ?’fmlmiu Mn" _

4. Establishment of a Wild - Life
Manuement Sdmol

' tment of compre‘hmsive Tegis-
*- lation for the protection and preser-
. vation of Wild Life.

““{e)* These dre under the State Govern:
ment’s consideration.

eofd Susigglers la Jimnagar

2793 SHRJ P. M. MEHTA : WIII
the Minister of FINANCE be pleased to
state :

- (a) - whether QGovernment are aware of
the fact that the entire coast from Sikka to
Sa]aya in the Jamnagar Dlsmct is used for
hidins mmg!ed gold;

' (b} if s.o, the steps Govemmem have
taken to curb the activities of smugglers
mere. and

(c) whether the Custdms authorities
are not able to keep a round the clock vigil
on the coast for lack of modern equipmem
to detect smuggling ?

. .THE MINISTER OF FINANCE gSHRl
YESHWANTRAO CHAVAN) : (a). Seizu-
res of contraband gold have been made cn
. the Western Coast from Sikka to Salaya
from time to time, ltis difficult to say
"whether the entire. coast between these
-two points is used for hiding smuggled
gold, .

(b) and (c) : Besides strengthening the
imieHigence -agencies, intensive. -patrolling
1s carried on.on the Western. .Coast. Addi-
tional preventive staff has also been recently
san¢tioned fo .curb the activities -of the
smuaglm Equipment like vehicles and
launches have ll{n becn pro\ridr.d for better

conteol.... ... _

A h-gh lml study group to examine
and - advite on the requirements: of madern
equipment was set up and its report is under
examination.
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2?94 SHRI P M. MEHTA Will
un Minister of DEFENCE be plenadto
state : .

(a) whether Centre has written to the
States suggesting that the National Cadet
Corps may. be allotted  certain tasks like
cml defence; maintenence of essential
services etc; and

{b) if so, the réa_ction of the State
Gowrmnems thereto ? )

THE MINISTER OF DEFENCE (SHRI
JAGHIVAN RAM) : (a) and'(b). [Ih exer-
cise of the powers -conferred by Section 10
of the National Cadet Corps Act, 1948
(31 of 1948) the Central Government had
in a notification issued on 9th September,
1965, presctibed the following as the duties
which shall be performed by the National
Cadet Corps Officers (S:nior, Junior and
Girls’ Divicion) and Cadets (including
girls) of the Senior Division who are of
the age of seventeen yecars and above,
namely :—

(a) Passive Air Defence including
rescue work, first aid, evacuation

of casualties, ﬁre—ﬁshnng and
removal of debris.
(b) Manning of Civil Defence posts

including civil defence patrols and
lookouts.

{c) Maintenance of essential services
such as motor transport, pioneer

and engineer services, water supply
and power supply.

(d) Traffic control.

(e) Manning of static signal instalia-
tions.
() Meuenw _;e:rvice.
C (8 Duties in huspuals '
orth) Adrmmstnhon and . tunniu of
~‘camps in gase’ of movement of
civil"populstion m& i
(i) Anyotlm allfed dtmes
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